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JUDGMENT

This application is filed by the Rural Programme

Broadcasting Staff Association of India along with three

Farm Radio Officers... The association is of the Farm Radio

Officers , who belong to a cadre called the programme cadre

of the All India radio. It is stated that there are about 70

officers in this cadre appointed ca different dates .from

1971 onwards,. Iheir grievance is that when other categories

of staff of th e All Xnd Radio are provided with legular

cha"inei of promotion and have also been allowed promotions

from time to time, the Farm P^adio Officers are not provided

'With any such channel of promotion. They have prayed for

a direction to the respondents to provide than regular

channels of promotion as has been given to othcir ectjivalent

categories. It is also prayed that they should be given

seniority from, "the dates of their join-ing and in any event

not later than the dates on which the juniors in equivalent

cadres were provided in the, higher posts. It instated iii

the application that repeated representations made by them
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in this respect have not been of avail,

2. In the reply filed on behalf of the r espondgi ts , it

s stated that the Farm Radio Officers are a specialised

category d ist inct and separate from the regular programme

cadre and are not part of the regular programme cadre. They

have \ separate Recruitment Rules and promotion channels.

The post of Farm Radio Officer is a Group-B gazetted post.

50 per cent of the posts are f illed by d irect recruitment

by the Union Public Service Commission and the rstaining

50 per cent from amongst Farm Piadio Repoi^ters v'ho are

Group-C officers. For coordinating the working of these

Farm and Home units a post of Joint Director and of Direc

tor were creaisi in the Headquarters office vi/hich are filled

up by pro not ion from among the Farm Radio Officers and the

Joint Director respectively.

3. It E stated in the reply that Government have assuced

that promotional avenues to Farm Radio Officers have been

provided in the proposed new Indian Broadcasting Frogramme

service and necessary action will be taken as soon as the

new service becomes operat ive,

I

4. Subsequent to the filing of the application, Govern

ment have not-ified the Indian Broadcasting (Programme)

Service Rules ,1990 (for short 'the Rules'). These Rules

have come Into force on 5-11-1990, the date on w,h ich they

were published in ihe official gazette. According to these

Fi-ules, Farm Radio Officers regularly appointed in pay

scale of R.S,2 ,000-3,500^ - are incl-uded among programme

executives and the departmental candidates are deemed to

have been appointed to the corresponding posts and graces

on the initial constitution of the service. view of

these Rules channels of promot ion have been opened for the

erst.A'hile Farm Radio Officers, vh ich substantially redresses

the gr ieva nce of -til e app 1ica nts. However, 3r i 3.G, Gupta ,
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counsel of the applicant5 subm itted that by reckoning

the respective dates of regular appointments in the grade

of Farm Radio Officer, they should be allowed retrospective

promotions and seniority in the higher grades,. In -Si is con

text, he invited our attention to the interim relief alloi',;ed

by th\is Tribunal by the orders dated 25-8-1987 and 8-9-87

that any promotion made from iii e cadre of Programoie Execu

tive and Programme Assistant will be subject to the out

come of th B application, vv^e are unable to agree with this

sufcsniss ion»

5. The Rules ,under v\^iich the Farm Radio Officers heve.

been integrated with the Programme Executives have effect only

from 5-11-1990. Uo doubt, many of the Farm Radio Officers

vvere regularly appointed to that grade prior to the coming

•into force of these Rules, aid after their appointment many

a Programme Assistant or Programme Executive has been pro

moted to tB higher cadre of Assistant Station Director. The

Rules do not spell out any intent to upset such promotions

or to confer benefit on Ih e Farm Radio Officers with retros

pect ive^feffeet. 3o much so, unless it is held that ih e denial

of promotion to the Farm Radio Officers prior to 5-11-1990

is illegal, the status quo as en that day cannot be set at

naught. In this respect, the interim relief allowed by the

Tribunal cannot also be of assistance to thejapplicants.

Actually the interim relief prayed for by the applicants

in paragraph 10 of th e application was to stay the meetings

of the Departmental Pranot ion Committee to bei held for pro

motion to e senior posts in respect of the other cate

gories. Ofcourse, it was cccfered that any promotion made from

the cadre of Programme Executive and Programme Assistant

will be subject to the out come of this application. Un

less it is held that even prior to 5-11-1990, the applicants

were entitled to be considered for promotion to the higher

cadre, as in 1h e case of other categories, by .allowing the

relief to this effect prayed fcsr in the applicatioi, tlie

promotions made during the operation of ,the interim relief
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cannot be disturbed. In other words,'only if a diiection

is giv.en to the respondents to implernent the Integration

given effect to from 5-11-1990, v/ith effect from prior

dates on •.-vhich promotions wer^^ade from among the other

categories^ can the promotions that foil wihin' the later

ca 1b gory be disturbed,

6. After hearing counsel on either side and on examina

tion of the records, we ar^not satisfied that the relief

as claimed in the application deserves to be allowed. It

was for giving a ne^; tijrust to the rural broadcasting that

theFarm Radio Officers, Farm Radio Reporters and supporting

staff were appointed. Tlieir function was to prepare and

broadcast programmes relating to rural development,, agri

culture and related issues. The Farm Radio Officers, formed

a specialised category distinct and separate from the

regular programme cadre and were not part of the regular

programme cadre. They were governed by 1h e separate Re-

cruitmert Rules and promotional avenues. The nature of

their functiorB was different fran regular programme cadre.

As such, it cannot be successfully contended ;tte t there

has been any infringement of 1h eir legal rights in not

considering them for promotion to the cadre of Assistant

Director. As regards the Farm Unit, ih ere was the promotioial

post of Joint Director (,Farm ani Home.) and of Director (Farm

and Home) to be filled up on promotion from the Farm Radio

Of f icers.

7. A study team was constituted by Goverrenent of India

regarding the cadre structure of the program'ne service of

the All India Radio. Considerable reliance was placed by
on

the counsd of the applicants ./-the report of the.Study team.

It is stated in the reply filed by^the respondents that

the recommendations of th e study team was not accepted by

the Government.' As. such, it is not open to us to arrive at

a conclusion based on the recom.'nendations of the study team.
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Suffice to state that in view of the repeated r epres ent at ions

made by Hi e Association of the Farm Radio Officers , Govern

ment took the decision to integrate them v/ifch Programme

Executives in th e proposed Indian Programme Broadcasting

Service. 3y th^letter of th e Director General dated 25-6-1986

(Ann8xure-Al4) the President of th e 1st applicant Associa

tion was intimated that in the propos ed Indian Broadcast ing

I^rograrnme Service a provision in the draft Rules ha^^ been
made to place the Farm Radio Officers along with the Programme

Executives and place theii in e feeder cadre for iii e junior

time scale. Again while the applicants took up iiie matter,

to the Ministry through a M®nber of Parliament, tte latter

was also informed by th e Honourable Minister of State for

Information and Broadcasting by the letter dated 15-10-1936

(Annexure-A18) that a provision in th is behalf has already

been made in the draft Rules. It is after these assurances

that the present applicat ion has been filed. That "these

assurances were seriously made is evident from the issue of

the not if icat ion under which the Rules were not if ied.

3. In view of what is stated above, t he reliefs as

prayed for in the application cannot be allowed. The appli

cation is. d ism'issed, •, ' .

JlEM3ER(A) VICE-GHAiRf/AN


